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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH NEW DELHI

ORIGINAL APPLICATION NO. 94 OF 2022

IN THE MATTER OF:

PUSHPENDRA KUMAR ... APPLICANT
VERSUS

NAGAR PANCHAYAT,KADAURA &
ORS .RESPONDENT

Objections to the report filed by Oversight Committee before Hon’ble
Tribunal vide dated July 13,2022 in OA no 394/2022 (Pushpendra Kumar Vs
Nagar Panchayat, Kadaura).

Most Respectfully Sheweth

1.As per the order of honorable Tribunal in OA n0394 of 2022 vide dated
February 17,2022 inter alia "The grievance of the applicant is against the inaction
on the part of District Magistrate Jalaun, Uttar Pradesh, State Pollution Control
Board and Nagar Panchayat of Kadaura regarding6 ponds around Nagar
Panchayat Kadaura. It is submitted that out of total ponds, some have completely
been encroached upon and the ponds which have survived are so contaminated
with pollutants and debris that their water cannot be used The learned counsel for
the applicant has prayed that the concerned authorities be directed to remove the
encroachment and clean up and maintain fresh water in pond Gata No 22
(Urban area settlement), Bahirav Pond and the pond at Gata No. 311 ZA." and
the application was forwarded to Oversight Committee, Lucknow to submit the
report in 4 months.

1. The report of oversight committee is preposterous and absurd as it doesn't

have contain any information/data of pond gata no 22( Urban area Settlement)
and Bhairav pond as mentioned in the order of hon'ble tribunal vide dated




February 17,2022 and raised in the grievance of OA no 394/2022 .The
oversight committee forwarded the report of executive officer of Nagar Panchayat,
Kadaura without any verification with the grievance raised and directions
issued by hon’ble tribunal dated February 17.2022.

2.The RO, UPPCB, Jhansi region has written a letter no 259/0A-94/NGT/22
dated August 16,2022 to the executive officer, Nagar Panchayat, Kadaura
regarding the missing of data of Pond gata no 22( urban area settlement) &
Bhairav pond in the report of oversight committee but these ponds are
mentioned in the order of hon'ble tribunal dated february 17,2022. The true copy of
letter written by RO, UPPCB ,Jhansi is annexed hereto and marked as Annexure
A-1.

3. The report of Oversight Committee is incomplete and unclear as it doesn't
contain any photograph and water quality report of any pond mentioned in
the order of hon'ble tribunal dated February 17,2022.

4. Water quality report and photographs arenot annexed in the report
because the ponds mentioned above are heavily encroached, polluted and in a
pitiable condition.

5. The Pond at gata no 22 (as per urban area settlement) situated in Mohalla
Seer-Vyaspura has been filled up & encroached upon by Nagar Panchayat,
Kadaura itself by constructing more than 18 commercial shops over it. That's
why the Pond gata no 22 has been missed in the report intensionally and oversight
committee forwarded the word by word report of Executive Officer without
verifying that the report is missing the data ,water quality report and
photographs of ponds mentioned in the Order of honorable tribunal vide
dated February 17,2022. The latest true photographs, true image of heavy
encroachment captured by Google Earth and certified copy of map and khasra of
Pond gata no 22 (Urban Area Settlement )is annexed hereto and marked as
Annexure A-2 .

6. The Applicant has been continuously sending the photographs and videos of
deterioration in condition of pond gata no 22 in form of new encroachment at
pond gata no 22 by nagar panchayat, kadaura to oversight committee by e-
mails. But the oversight committee remained mute spectator and forwarded



the futile report of executive officer which doesn’t have any data of the pond
gata no 22(Urban Area Settlement ) and Bhairav pond. The committee didn't
even ask the status report of pond no 22 and bhairav pond from nagar panchayat or
DM jalaun in the e-mail sent to them dated July 9,2022 and filed the report before
honorable tribunal which is full from irrelevant ,ambiguous ,misleading and false
facts exactly opposite to ground reality , provided by the executive officer kadaura.
True copy of Emails sent to oversight committee are annexed hereto and marked as
annexure A-4 .

7. The pond at gata no 311(ZA) at Chtela,tiraha of town has been taken inside
the boundary of muslim cemetery by nagar panchayat Jkadaura itself. Nagar
Panchayat constructed the boundry of muslim cemetery and taken pond no 311
inside it to enlarge the area of muslim cemetery. As soon as the old pond gata
no 311(ZA) which is situated at the entry of town taken inside the boundary of
cemetery the entry of common men has been restricted. The pond is very old
and located at the entry point of town. Due to its location and oldness, the pond
was used to be worshiped as deity and kept sacred & clean by local people and all
rituals before and post marriage used to be performed on bank of this pond. Since
this pond was taken inside the boundary of muslim cemetery all rituals are
stopped and the pond is not accessible to common men. Moreover the pond has
been started to be paved up to enlarge the area of cemetery. True photographs ,
area of pond calculated by Google Earth and Water Spread Area of pond as
automatically detected and calculated by Water Body Information System
(WBIS) developed by NRSC/ISRO and certified copy of map and khasra of
pond no 311 ZA are annexed here to marked as Annexure A-3 .

8. The Water Body Information System{ WBIS) developed by National Remote
Sensing Centre (NRSC) , provides the information of water spread area &
water quality of water body of sizes as small as0.25 hactare to 50
hactare.WBIS is enriched with water spread area delineated using data from the
MSI sensor of Sentinel-2. This WBIS does not detect the pond gata no 22 as
the pond has been completely filled & encroached upon. The data captured by
WBIS and media reports is attached hereto and marked as Annexure A-5 .

9. Entire report of oversight committee is absurd and preposterous and irrelevant
as it doesn’t have any data/photographs/water quality report/action taken



report/current status of pond gata no 22( Urban area Settlement) and
Bhairav pond ans pond no 311 (ZA) . the entire report of oversight committee
is a forwarded copy of report of exeutive officer,nagar panchayat, kadaura
who is responsible for the encroachment and pitiable condition of the ponds
mentioned in the order of honorable tribunal dated February 17,2022 .

Prayer

In light of the facts stated herein above it is most respectfully prayed that this
Hon'ble tribunal may kindly be pleased to :

a) reject the irrelevant report of oversight committee that doesn't contain any
update on current status and action taken report of encroachment and water
quality of pond gata no 22( Urban area Settlement) and Bhairav pond ,pond
no 311 (ZA) as mentioned and directed in the order of hon'ble tribunal vide
dated February 17,2022.

b) direct the concerned authorities to remove the encroachment and clean up and
maintain fresh water in pond gata no 22( Urban area Settlement), Bhairav Pond
and the pond at gata no 311(ZA).

c¢) constitute a Joint Committee of CPCB and Survey of India for the water
quality and encroachment status and of pond gata no 22 (Urban Area
Settlement) , Bhairav pond and pond at gata no 311(ZA) as pond no 22(Urban
Area Settlement) has been paved up and encroached upon by Nagar Panchayat,
Kadaura itself so transparent and unbiased report of encroachment from the
revenue/ executive officer of Nagar Panchayat, Kadaura may not be expected.

d) Any other remedy which this Hon’ble Tribunal deems fit may be granted for the

welfare of the public and nation.

N

Applicant )
Through Cor- (LW

R g |
Ranjan Kumar Rai
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Advocate for the Applicant

B-7 Third Floor Sector-8, Dwarka
New Delhi-110077
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AFFIDAVIT

\.{,,(,
P&Jshpendra Kumar S/o Sh Rajendra Dwivedi, ages-33, R/o -

Ram bhavan, Ramlila Maidan, Kadaura, District- Jalaun, UP 285203,
presently at Hamirpur ,UP the applicant above named do hereby

solemnly affirm and state as under :-
PUA {ﬁ'\ 2‘\7:“:»4 ;—:‘-5\;-1
1. That | am the applicantin in the above mentioned matter, as such,am conversant

withthe facts and circumstances of the case and competent to swear this affidavit.
" AV.va'?\ Thatl have gone through the contents of the accompanying application and say that theSame
are true andcorrect and has been drafted under my instructions. The contentsthereofmay kindly be
read as a part hereof and are not being repeated herein for the sake of brevity. & v 4 *F Y\M/
Qoo™
DEPONENT
VERIFICATION
Verified at Hamirpur on this 22thday of August 2022 that the contents of para 1 and

2 of my above affidavit are true and correct to my knowledge , no part of it is false

T
and nothing material has been concealed there from. RICYT 5 ¥
DEPONENT

g utary
T)AJL Hanurpur (U.p
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Water Spread Area Dynamics

B
--Name Not Available--




Woter Soresci ¥ 12 Jul 2022 - 12 Jul 2022

.:;paeity (Meum)
1 Water Spread Area : 0 ha —

0.8 Capacity : 0.0 MCum* i
06 Cloud : 0.28 % :
04 Sensor : Sentinel-2 3
&4 “Assuming depth of 0.59 m

O(X)O

ov 2018 16 NO\II 2020 ERVE 12 jul 2022

Display All Years ~ datain Day (Path wise) + mode

Details of Selected Water Body

River Basin Ganga

River Sub Basin Yamuna Lower

State(s) UTTAR PRADESH

District(s) Jalaun

Name --Name Not Available--

Water Body ID 2442277576241102327

Water Body Code 794951255923

Disclaimer National Remote Sensing Centre, ISRO.
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Regarding OA no 94/2022 , most encroached and polluted pond at gata no 22 (Urban
Area Settlement) Situated at mohalla Seer-Vyapura at Kadaura has not been visited &
water sample not collected by UPPCB ...

1 message
Pawan Dwivedi <pdwivedi0435@gmail.com> Thu, 7 Jul, 2022 at 2:44 PM
To: oversight committee <oversightcommitteeg@gmail.com>, svsrathore15@gmail.com, svsrathore@yahoo.com,
memberoscngt@gmail.com

Dear Sir,

This is to inform the Honorable Oversight Committee that pond at gata no 22 area 1.468 acre (as per Urban Area
Settlement) Situated at Mohalla Seer-Vyapura at Kadaura has not been visited & sample of water of this pond has
not been collected, yet by UPPCB because this pond was encroached upon by Nagar Panchayat,Kadaura itself and
more than 22 commercial shops has been built over it and sewage water of near by houses are going into it.

During the hearing of this case at honorable NGT and in the prayer of Original Application 94/2022 the applicant
prayed before the bench of honorable Justice Brijesh Sethi that UPPCB is corrupt and is in collusion with nagar
panchayat, Kadaura so in place of report from UPPCB & DM a direct report from honorable Oversight Committee
should be asked.

Since RO,UPPCB,Jhansi & Nagar Panchayat,Kadaura are biased and Collusive so UPPCB team had not visited the
pond no 22 at mohalla Vyaspur-Seer which is almost filled up and encroached upon by Nagar Panchayat,Kadaura and
sewage water of nearby houses are going into it. This is very unfortunate and highly objectionable.

The next date of listing of this case is July 14,2022 as of today July 7,2022 | as an Applicant is requesting Honorable
Oversight Committee to Visit the pond no 22 (Urban area settlement) ,Pond no 311 (ZA),and Bhairav pond of town
Kadaura as all are polluted, encroached and in pitiable condition.

Latest true photographs and videos of pond no 22 at Mohalla Seer-Vyaspur is attached. More than 22 commercial
shops has been built over this pond by nagar panchayat,Kadaura.

Thanks and Regards,
Pushpendra Kumar
Mob:9792823393

On Fri, 10 Jun, 2022, 4:04 PM Pawan Dwivedi, < m> wrote:

Dear Sir,

This mail is regarding order of honorable NGT vide dated February 17,2022 in OA no 94/2022 (Pushpendra Kumar
vs Nagar Panchayat,Kadaura &0rs.).

Applicant wants to inform the Committee that it's been more than 3 and half months since the order of NGT vide
dated February 17,2022 to remove the encroachment and clean up and maintain fresh water in pond Gata No. 22
(Urban area settlement), Bahirav Pond and the pond at Gata No. 311 NZA. But Unfortunately no action has been
taken by Nagar Panchayat , Kadaura yet . The current status of ponds mentioned is given below

1)The pond Gata No. 22 (Urban area settlement) area 1.468 hectare situated at Mohalla Seer-Vyaspura is in a
pitiable condition and most of the pond has been filled up by Nagar Panchayat , Kadaura and more than 17
Commercial shops has been constructed over it.

2)The religious Pond gata no 311(ZA) area 0.31 hectare situated at Chtela Tiraha which was used for first worship
post the marriage has been destroyed by merging it with Muslim-cemetry by constructing boundary of cemetery
around it.

3)The water of Bhairav pond is very polluted and has been encroached upon by nearby occupants.



27
It is to be noticed that during the hearing in bench of honorable Justice Brijesh Sethi, the applicant informed the O
court that respondents unnecessary make dispute on gata no and settlement , admitting that the court has

mentioned the gata no along with the settlement in order so as to avoid any dispute/misleading fact regarding
settlement and gata no of ponds.

Certified copy of settlement of each pond mentioned above ,Photographs, and google image of each pond is
attached in Complete petition.

| again request the committee to go as per the gata no/settlement mentioned in order and certified documents
attached in complete petition of 94/2022. Nagar Panchayat,Kadaura might send photographs of other ponds not

mentioned in pettion as pond no 22 is almost fully encroached upon by nagar panchayat. Moreover UPPCB might
do the same to save nagar panchayat, Kadaura.

Thanks and Regards,
Pushpendra Kumar

Mob:9792823393
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Regarding OA no 94/2022 (Pushpendra Kumar vs Nagar Panchayat,Kadaura &0rs.)

1 message

Pawan Dwivedi <pdwivedi0435@gmail.com> Fri, 10 Jun, 2022 at 4:04 PM
To: oversight committee <oversightcommitteeg@gmail.com>, svsrathore15@gmail.com, svsrathore@yahoo.com,
memberoscngt@gmail.com

Dear Sir,

This mail is regarding order of honorable NGT vide dated February 17,2022 in OA no 94/2022 (Pushpendra Kumar vs
Nagar Panchayat,Kadaura &0rs.).

Applicant wants to inform the Committee that it's been more than 3 and half months since the order of NGT vide
dated February 17,2022 to r the encroach t and clean up and maintain fresh water in pond Gata No. 22
(Urban area settlement), Bahirav Pond and the pond at Gata No. 311 NZA. But Unfortunately no action has been
taken by Nagar Panchayat, Kadaura yet . The current status of ponds mentioned is given below

1)The pond Gata No. 22 (Urban area settlement) area 1.468 hectare situated at Mohalla Seer-Vyaspura is in a
pitiable condition and most of the pond has been filled up by Nagar Panchayat , Kadaura and more than 17
Commercial shops has been constructed over it.

2)The religious Pond gata no 311(ZA) area 0.31 hectare situated at Chtela Tiraha which was used for first worship
post the marriage has been destroyed by merging it with Muslim-cemetry by constructing boundary of cemetery
around it.

3)The water of Bhairav pond is very polluted and has been encroached upon by nearby occupants.

Itis to be noticed that during the hearing in bench of honorable Justice Brijesh Sethi, the applicant informed the
court that respondents unnecessary make dispute on gata no and settlement , admitting that the court has
mentioned the gata no along with the settlement in order so as to avoid any dispute/misleading fact regarding
settiement and gata no of ponds.

Certified copy of settlement of each pond mentioned above ,Photographs, and google image of each pond is
attached in Complete petition.

1 again request the committee to go as per the gata no/settlement mentioned in order and certified documents
attached in complete petition of 94/2022. Nagar Panchayat,Kadaura might send photographs of other ponds not

mentioned in pettion as pond no 22 is almost fully encroached upon by nagar panchayat. Moreover UPPCB might do
the same to save nagar panchayat, Kadaura.

Thanks and Regards,
Pushpendra Kumar

Mob:9792823393
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Water Bodies Information System X

National Remote Sensing Centre (NRSC) has been using remote sensing data
from multiple sensors for the generation of near-real-time information on water
spread area for all the water bodies in the country using automated feature
extraction algorithms. The water spread area information is extracted using
images of 6 m to 56 m resolution for delineating water bodies of sizes as small
as 0.025 ha and 50 ha respectively. This information is made available as
Water Bodies Information System (WBIS) for visualisation and download.

This version of WBIS is enriched with water spread area delineated using data
from the MSI sensor of Sentinel-2. In addition to this, the status of water
quality in terms of turbidity and chlorophyll is also made available for
visualisation. Indices like Normalised Difference Turbidity Index (NDTI) and
Normalised Difference Chlorophyll Index (NDCI) are used for this purpose. in
addition to this, the temporal visualisation of the water spread area as on
satellite data overpass and monthly variation of water quality is also provided.
For more information please click on the technical document link available in
the Menu.
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